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Partnculars to b° exammed

is the appeal competent 7

(a) Is the application in the prescribed form ?

{b) Is the application in paper book form ?

(c) Have six complete sets of the application
bean filed ?

{a) Is the appeal in time ?

{b) ¥ not, by how many days it is beyond
time ?

fc) Has sufficient case for not making the
application in time, been filed ?

Has the document of authorisation,Vakalat-
nama been filed ?

is the anplication accompanied by B D /Postal-

Order for Rs. 50;-

Has the certified copy/copies of the order (s)
against which the application is made been
filed ?

(3) Have the copies of the documents/relied
upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documents referred to in (a)
above duly attested by a Gazetted Officer
and numberd accordingly ?
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CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD.

Registration No. 1121 of 1987
Mrs. M Collett applicant.
Versus
Union of India and others Respondents.
Hon'ble DS Misra,A M.

Hon'ble G S Sharma,J.M.

( By Hon'ble DS Misra)

This is an application under Section 19 of the Administ-
rative Tribunals Act XHI of 1985 against the order dated
102.1987 of the Railway Board. According to the applicant,
she is the widow of late Sri GE .Collett EX Assistant Driver
of the North Eastern Railway; that Sri GE Collett died on
14.11.1973 while in service leaving behind the applicant ,
two major sons and one married daughter; that late Sri ME.
Collett was a State Railway Provident Fund optee and he
opted for pension in the year 1969; that after the death of
her husband,the applicant was not paid family pension to which
she was entitled despite representations and personal cotacts
to the railway authorities concerned; that on 30 .48223; Hon'ble
Supreme Court passed an order in favourr of widowsof Railway
Servants who entered railway service on pensionable establish-
ments on or after lst Jan.1964 or/ wgrr]e:oin v service on 31.12 63

and came to be governed by the provisions of the Family pension

Scheme for Railway Employees 1964 allowing them to extend

[<~
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the benefit of family pension; that the Railway Board on
the basis of the aforesaid orders of Hon'ble the Supreme Court
issued a letter dated 26785 to all General Managers of
Indian Railways for information and necessary action(copy
annexure 10);that the applicant applied to the Divisional Railway
Manager,N E Railway Lucknow and the Secretary Railway
Board New Delhi on prescribed form with all necessary
documents as required by the said application on 20.3 386,
but she got m> response from either despite issue of reminders;
that the Divisional Railway Manager(P)N E Railway vide his
letter dated 112 87(annexure 12) replied to the applicant
that her case has been referred to the General Manager,NE .,
Railway Gorakhpur for obtaining approval of the Railway
Board New Delhisthat Divisional Railway Manager(P)
Lucknow subsequently replied to the applicant vide his letter
dated 162.1987(copy annexure 13);that the railway board
had rejected her claim for pension vide their letter dated
102.19875that the applicant is being deprived of her right
of family pension for no fault of her own; that the cause
of action accrued to the applicant against the respondents
on I4.1.1973 and on subsequent dates when she was denied
payment of family pension and finally on 162.1987 when the
Divisional Railway Manager intimated the applicant that her
claim for pension had been rejected by the Railway Board

on 102 .1987.

2.We have heard the arguments of the learned counsel
for the applicant on the question of limitation. The applicant
has based her claim on the instructions 2f the Railway Board

contained in their letter dated 207 85(copy annxure 10). Th=

L
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relevant portion of the instructions are containaed in pHara
5 of the CircularOa a careful examination of this circular
we find that the contention of the applicant that this circular
has conferred any right on persons of her category

is not correct.
to be entitled to family pension/ Thz applicant has based
her claim on the alleged option given Yy her husband in the
year 1969 while he was in the service of the respondents.
There is mothing to indicate that inspite of such an option
having been exercisedby the deceased 1usband >f the applicant
before his death,the respondants did mt accede to his rejusst.
The applicant appears to have kept quiet in the matter upto
the year 1986 when her case for grant of fam'ly pension was
considered in thes first open house conference for settlement
of pending dueg of ex employee(first pension adalat) held on
1.10.1986.The conference  dacidad to refer th= matter for
relaxation from the railway board for accepting the applicant's
pension >ption =xercisedon 26986. No copy of th2 so-called
pension option dated 26986 has been filed >y the aoplicant.
It is with referenze to the recommendation of thefirst opzn
house conference for settlement of pending du=s of}epempbyees
held on 1.10.1986 that the railway administration regretted
to accede to the requsst of the applicant at "this distant
date". Learnsd counsel for the applicant contended that the
lim'tation for the consideration of this application should
be counted from ‘-he date of communication 2f the above
mentioned order of the railway Board. We have considered
the matter and we are of the opinion that the above mentioned
order of the railway board does not relate to the

i
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rejection of a right conferred on the applicant by any law,
rule, or orders of the competent authority concerned with
the matter under consideration. The applicant has failed to
prove that the deliberations of the open house conference
for settlement of pending dues of ex employees organised
by the Railway Administration have any statutory sanction
and the recommendations or decisions of this conference
have at any statutory value. In our opinion the recommendations
of the conference have no statutory value and the rejection
by the railway board of the recommendation of the conference
does not amount to the denial of any right accruing to the
applicant. Learned counsel for the applicant has filed a photo
copy of a Division Bench judgment of Rajasthan High Court
in State of Rajasthan Vs. Retired Contributory Provident
Fund Holders' Association Jodhpur, decided on 11387. In
this case it has been held that CPF Holders should be given
equal treatment and they could not be given separate classifica-
tion. In our opinion this case law does not help the applicant
who has failed to establish that her husband had acquired
the right of a pensioner before his death. In the absence

of any evidence produced by the applicant, it is not possible

kto rely on her allegation that her husband had opted for

|

?’\ pensionary benefits before his death. In any case this question

can not be allowed to be agitated after this inordinate delay
of about 14 years.

For the reasons mentioned above, we are of the opinion

that it is a much belated application and the same is dismissed

e
at the admission stage. - f!f;g
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Detelils of documents
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Annexure No,

From

Pages
To

Cressed Indi Postal Order
oD 49 5&3‘1 dated, Y8
fox (‘?‘Sg‘- 50/"" £fromy,. ° Y
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&t Central Post Cffice,
Adl ahabad. \

IS " .

Application dated,. 1?;.”. :\-‘o .

Facts of the case
{Cetails of item 6 of the
aprlication)

Details of remedies exhaustgd
(Ttem o, 9 of the application)

Peath certificate of Laté& Sri
C.B: Collztt.

vorth Eastern Railway Statement
0Z S5,R.P,F, Institution Account
ending 31,3.1960,.

florth Rastern Railway Statement
0f SoR.P,F. Institution Accoynt
for 1958-69, ending March, 1969,

w.E.lallvay Statement of SRPF
~ccount for 1969-70 ending
warch, 1270,

L.l.5allvay Statement of SRPF
Ac for 1970-71 ending iarch'7i

Jd.8. Railway Statement of SRPF A/c
for 1970%79, ending iarch, 1972

“.3. Railway Statement of SRPF aA/c
for i972-73 ending larch-1973

—~Cpy of Railway Board's letter no.
FE) LIN/P5/211/19YE- 25,7,85 from
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General Hanager¥s Indian Railways
& Cthers,

Copy of Arplication dated 20, 3.8S
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Lucknci” and Secretary, Railway
Jdoard,
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Copy of letrer Fo. £/IV/211/Pen-

slon Adalat dt. 16.2487 From DRM
L2} 4gn. to Sit, M. Collatt,
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18, Copy of applicaticn gt. 26,11,73 ese ceo
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17. Copy of Application dt. 5.4.74
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18+ Copy of application dt. 10.11.75
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12, Copy of application dated 21.3.85
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20.{Copy of emplication dated 21.3.85
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21. Copy of representation.dated 15,
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N THr CENTRAL ADIIXISTRATIVE TRIBUNAL,ALLAHABAD BENCH (’}\\
ALLAHABAD

( Form No. 1)

L4

C.T‘NOQOQOIQ..'...O.CGOQ

APPLICATION UMDER SECTION 19 of THE ADMINISTRATIVE TRIBUNAL
ALT=-1985

For use in Tribunaltls Office

Date of fi%%nga
Date of receipt by posts

Registraticn No.

Signature
Registrar.

IN TH. CINTRAL ADIINISTR/IIVE TRIBUHAL, MLMAD BENCH

AL LAHABAD
B E T W EUZE N

iirse e COJ.leti:o.oo-¢ocoooeecoooooc.oootoooApplicanto
A N D

1. The Union of Indie,
Through the General HManager,
North Eastern Railway,
GCRAGPUR,

2o, The Chairman,
Railway Board, through the Secretery,
‘dnistry of Rail, Rail Bhawan,
H&l, DELHI,

3. The General ianager,
Horth Eastern Railway,
GCLAKHPUR

4, The Divisional Railway ianager,
North Lastern Railway,
LUCKNCH

tcevcsncsoen ReSpondentS.

Details of applicationd:

i, Particulers of Applicant:

i) Name of Applicant $ Mrs., Me Collett.

ii) Name of the Husband Late Sri G, E. Collett,
iii) Designation and Office

[

in which employed H X
iv) Office Address : X
v) Address for service of
all notlces H C/o Mrs, A.D. Cunha

49, Chakkarpura,
Paper :[iill Colony,
LUCKIICite

2. Particulars of the Respondents:

i) Name and/or designation
of the respondents $ 1. The Union of India
through the General
Janager,
torth Eastern Railway,
GCRAKHPUR

-

60ntd. L J .P/z.

oon Calg b
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3.
‘ 4,
b P
' ii) Office Address of the
respondents s
iii) Address for service of
: all notices H
| 3.Particulars of the order against
which application is made:
The application is against the
"h following orderss
| , ) Order No. 3
o 14) Date s
Lo ii1) Passed by s
iv) Subject in brief 3

4o

5,

7.

Jurlisdistion of the Tribunals

Limitation:

. Facts of the cases

The facts of the case are
given below H]

Lelief (s) soughts

In view of the facts menti-
oned in para 6 (annexure no.

1) above, the applicant prays
for the following relief(s)s 1.

=t CLsSﬁQ&tk;

L4

A
<

by
The Cl'laiman;

Railway Board, thrcugh the
Secretary,

Ministry of Rail,

Rail Bhawan,

NEW DELHI,.

The General Manager,
North Eastern Railway,
GCRAKHEPUR

The Divisional Railway
Manager,
North Eastern Railway,
LUCKNCOW

As above,

As above,

Railway Board: letter no.
E(G)87/PNI/8

10.2,1987
The Railway Board.
Grant of Family Pension.

The applicant declares
that the subject matter

of the order against which
she want2 redressal is
within the jurisdiction of
the Tribunal,

The Applicaht further
declares that the appli-
cation is within the
limitation prescribed in
secticn 21 of the Admini-
strative Tribunal Act-1985,

Kindly see the facts em
detailed in annexure 1,

That it be declared that
the impugned order no, E
(G)87 PNI/8 dated 10.2.87
of Railway Boarg ate 111egel
unconstitutional, ebbitrary,
perverse, inoperative and
ineffective and are liable
to be set aside on the
greunds as detailed in
pParas 4,12 & 13 of annexure
noe 1 to this application
Ccntdooooo.P/B
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2. The opposite parties no.
2,3 & 4 be directed to .
grant family pension on
the grounds as detailed
in paras 9,14 & 15 of
annexure no. 1 to this
application and also on
grounds of equitywheit

prurdage omd

3. ‘Any other relief’ be all~-
owed which the Hon'ble
Court deems fit and Proper.

8. Interim order if prayed fors Nil

\D

» Details of the remedies
exhausteds The applicant declares

that she has availed of
all the xwxikxskikx remedies
available to her under
the relevant service rules
etc. ( Kindly peruse de-~
tails of the remedies in
dnnexure no, 2.)

10s iatter not pending with any other

court etcs The applicant further
declares that the matter
regarding which this
application has been made
is not pending before
any court of law or any
other authority or any
other bench of the Tribu-
nal.

ii. Particulars of Bank draft/Postal
orcers in respect of the Appli-

cation fes:

i) Uezae of the Bank on which drawns

X
ii) Demand Draft Mo. »
or
1) HNumber of Indiun Postal Orders !%? fﬁ??ﬁ%%. v
ii) Heme of the issuing Post Office Sufndﬁnbvﬁ%,ihuﬁmuﬂm
iii)pate of issue of postal orders r.ﬁllﬂﬁil

ivi Post office at which payable Cunlaak Pos\ 230y Atahaled

12, Retall of Index: An index in duplicate con-
taining the details ofthe
documents to be relied upor
is enclosed (Annexure mq 22)

13. Llst of enclosurest Kindly see annexure no.22

In versificetions
I, .rs. ils Collett, w/0 late Sri G.E. Collett aged
ebout 60 years resident of 49 chakkarpura, Paper Mill Cotony.,

Lucianow @o hereby verify that the contents from 1 to 13 are

t,1e to my personal knowkedge and belief and that I have not

suppressed any material facts,

pvies{ot i
Datedeco ol d} 1987, ™ R o ’

SIGNATURE «f Uo

“he Xegistrar, .

The Central Administrative Tribunal, R R
3llahabad Bench,

ALLAHABAD,
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I . CaJdTRAL ADIINISIRATIVE TRIBUNAL, ALLAHABAD BENCH,
ALLAHABAD

C.ASE I‘IO'......"../IQB?.

BaTWaEN

i’ig COLLETTOOOOOQOQ.OCOOOOQOOO APPIJICANT

&
THE UNICY OF INDIA & OTHERS.. RESPCNDENTS.

ANNEXURE NO, 1

Facts of the case as required under Para 6 of the
applications

1. That the applicant is the widow of Late Sri G.E,
Collett, Ex. Asstt., Driver (Diesel), anwarganj,
Kanpur of the North Eastern Railway.

2, That Late Sri G.E. Collett g?qoﬁ§§7§prn on 30,3,22,
was initially appointed/a$ tric “fitter in scale
J0f B, 75~110 redesignated as Driver Asstt., (Diesel)
:in scale B, 75-110 vide G.M. (P)'s letter no. E/59/

, \lech/0/1(ix) dated 16,4.70. He died while in service
on 14¢11.1973 ( copy of death certificate is enclosed
as annexure no. 3 to this application) leaving behind
him the applicant, two major sons and one married
daughter as detailed in the application,

36 That the pension scheme was introduced first of all
in the Reilways on 16.11.1957 after the date of
appointment of Late Shri G.E. Collett in the railway.
Naturally, therefore, he was a State Railway Provi-
dent Fund optee in the beginning,

be That he remained a fund optee right from his date
of appointement to the year 1969, provident fund slips
Showing his account no. 295567 his aanual subscription
and bonus beginning from the year ending 31st March
1960 (Annexure no. 4) to subsequent years ending 31st
larch, 1969 (Annexure no, 5) are enclosed as a proof

~ thet he was a SRPF optee upto March 1969. In the

, year 1969 he opted for pensionand accordingly his
P.F, slips for the year ending 1969-70,1970-71, 1971-72
and 1972-73showing only his own subscription to the

e Provident fund and no bonus from the railway filed

. herewith as annexures nos. 6,7,8 and 9 to this app-

¥te , lication. It is sufficient proofs that he was pension

optee since 1969, '

S5e That after his death the applicant was not paid
‘Family Pension' to which she was entitled despite
representations and personal contacts to the railway
authorities concerned.

6o That on 30.4.1985 the Hon'ble Supreme Court passed
order in favour of widows of railvay Servants who
, entered in reilway® service on pen ionabl® establish-
, ment on or after 1lst January 196 4/ who were in service
: on 31.12463 and cgme to be governed by the provisions
of the family pension scheme for Railway Employees
/ 1964 but allowing them to extend the benefit of family
pension,

Contde...P/2

T CaQob-
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That Rallway Board on the basis of ,aforesaid orders
of Hen'ble Supreme Court issued a let.er no., F(E)III/
PS/PNI/19 Gated 2647.85 to all General ianagers of
Indian Railways for information and necessary action.
A copy of the said letter is enclosed as annexure
no. 10.

That the applicant arplied to the Dbis%gpal Railway
Manager, North Eastern Railway, Lucknow;the Secretary,
Railway Board, New Delhi on prescribed form with all
necessary documents as required by the said applica~
ticn on 20.3,1986 ( copy enclosed as annexure no, 11),
the original is in the custody of D.R.M. North Eastern
Railway, Lucknow. But she got no response from either
despite issue of reminders.

That the family pension would have been allowed to
the applicant on the basis of the option which her
husband exercised in 1969, But it has not been gran=-
ted till this date even after the issue of the afore-
said Hon‘ple Supreme Courtsorders and issue of Rail-~
way Boards circular dated 26.7.,1S85 aféresaid,

That the Divisional Railway Mansger (P) North Eastern
Railway Lucknow in vide his letter no. B/IV/211/
Pension Adalet, dated 11.2.,87 ( copy enclosed as ann-
exure no, 12) replied to the applicant that her caze
had been referred to the Generzl Manager, North East-
ern Railvay, Gorakhpur for obtaining approval of Ra=-
ilway Board, New Delhi,

That the Bivisignal Railway ianager (P) North Lastern
Railway Lucknow: subsequently repliedzghe applicant
vide his letter mo. E/IV/211/Pension”Adalat dated
160287 ( copy enclosed as annexure no. 13) that the
Railway Board had rejected her claim for pension vide
their letter no. E(GﬁB?PN 1/8 dated 10.2,87 at that
distant date.

That the applicent is being Beprived of her right

of Family Pension for no fault of her own. If the
option for pemsion exercised by her husband in the
year 1969 is not available with the Divisicnal
Railway Manager, North Eastern Railway, Lucknow it

is not the fault of the applicant and she should not
be made to suffer for no fault of her own. Moreover,
had her late husband not opted for pension how could
the Divisional &ccounts Cfficer, N.E., Railway Lucknow /n
score out the Govt. contribution porticn in the P.F.
slips issued for the year ending 1969~70,1970-71,
1971-72 and 1972~73 ( annexuresno. 6,7,8 and 9).

That even if it be taken,vhizh the applicant does not
admit, that her husband exercised no option for pension
in his life tire the dates 16,7.1964,30,9.1964,3§3.66
3006066390100701210 1C.72 and 30,1.73 fixed for exer-
cising options for pension by the Railway Board vide
their letter nos. F(P)63PNI/40 NDLS dated 10,2.1965.
P(P) 64 PN~-I/17 dated 12.8.64, F(P)65/PNI/41 dated
2655466, P(PYSPN~I/41 dated $¢3.1966,F (E) III 68 PN~I/
37 dated 9,10.7C, F(E) III Z/PN-I/3 dated 15.7.72, , ,
and F(E) IIT-72 PN~1/19 datéd 18,12,72,if any cther’
to change over from S.R.P.F, scheme to pension scheme
are quite illegel, invalid, arbitrary, agizinst the
article 14 & 16 of the Constitution of India,

ContdeeeceoP/3,

- Caladde
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% 14, That pension is not by way of charity or an ex gratia
payment or a purely social welfare measures, ¢r a
bounty but may fairly be said to be in nature of a
. ‘right?® which is enforceable by law.

15, That cause of action accrued to the applicant against
the respondents on 14,11,1973 and on the subseguent
dates when she was denied payment of Family pensicn
on 16.7¢64, 30,2.,64, 3.3.66, 30,6.,66,S,10.70,21,10.72
and 30.1.73 and any other dates, if any, when Railway

’ Board illegally, arbitrarely and unconstitutionallp
introduced these dates in respect of option to pension
§ from C,P,Fe status and finally on 16.2.87 when the
Divisional Railway ifanager intimated the applicant
that her claim for pension had been rejected by the
Railway Board on 10¢2.87.

Lucknow,

Dated%. 9@\%0‘9‘&0.0001987 K\-‘ Q&m' v
» T (SIGNATURE) AL

ok

.
ik ande
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PHE (20 JRGL D IR ISIRACIVIL TRISUNAL, ALLAHABAD BENCH, ALLAHABAD

) CoSE NOusoess/1987,

BETHELN
p 4;\: COLL:-IT.: QE 00O LOO0 88 & 200N & AI)PLICANT
, THE WIICI CF INDIA & CTRS RESPONDENTS .
. ANNEXURE NCo R,

: Detalls of remedies exhzusted as per item 9 of the application.

v o 1s That after the death of Sri. G.t=. Collett, Applicanﬁé husband

¥ on 16.11.1973 the applicant moved an application dated 26,11,1973,

' copy cnclosed as annexure no. 14 to the Divisicnal Railway Hanager,
~orth Zastern Railway, Lucknow under whom her husband was employed,
for payment of his settlement dues and family pension as Bhe was

! passing her days in distress.

2, That getting no response from him the applicahh moved another
. application dated 5.4.1974,copy encbosed as annexure no, 15, for
making payment of her husband's settlement dues and family pension
. at an early date as she whs running penniless and had no other
- source of income to maintain her living.

™3, That ths applicant waited for the reply from the Divisional
b Railway Manager, but wvhen she received no response frcm him she
decided to seek an interview with him with an application dated
+ 10,11,75, copy enclosed as annexure no. 15. She attended his
9£fice and there she was told that she would get a reply of her
. petition by her home address. But despite long patience sheuld
“ oca could receive no reply from him.

' t» That on 30,4.1985 the Hon'ble Supreme Court passed an order in
favour of the widows of the railway servant wvho entered in rail~
way service on pensiocnable establishment om or after 1st Janpary

v+ 1254 and for those who were in service on the 31,12.63 and cdme *+
be governed by the provisions of the family pension scheme for

+ Rallway employees 1964 ccntained in the Railway Ministryite

, - letter no, F(P)63-PN~1/40 dated 2.1.84 allowing them to extend

the benefit of family pension.

3, That the Railway Board on the basis of aforesaid orders of the
Hon'ble Supreme Court issued a letter no, F(B)III/PS/PNE/19 dated
2657435 (copy encosed as annexure no. 10) to all General Managers

. ; of Indlan Railways for informaticn and necessary action in respect
' of granting family pension to the widows of deceased reilway
¢ employees,

[}

That the applicant applied to the Dvisional Railway Manager,
Jorth astern Railway, Lucknow&the Secretary Railway Board,
ilerr Delhi on prescribed form with all necessary documents as
required by the said application on 20.3.86 alongwith covering
lectter dated 21.3.86 ggpy enclosed as annexure no. 17 and 18
zacii respectively\‘tdiﬁhe*application.But she got no response
frco either,

That the applicant issued reminders dated 15.10.86,20.10.86 &
29.1.87 to the Divisional Railway lianager, North Eastern Railway
' Luckney , copy enclosed as annexure no., 19,20 & 21,but to no eéfect,

8. That the Divisional Railway lanager, (P) North Eastern Railway
+» Lucknoir 'vide his letter no, &/IV/211/PENSICN ADMLAT/ dated 11.2.87
“ Copy enclosed as annexure no. 12 replied to the applicant that
her case had been referred to the General tanager, North Eastern

gaii?ayg Gorakhpur for obtaining approval of Railway Board, New
elhi,

~J

contd. [ ] .P/ZO

™ oY
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¢. That later on the Divisional Railway Manager (P) North
‘astern Railway Lucknowkln replied to the applicant vide
his letter no, E/IV/211/Pensitn Adalat dated 16,.,2.87,
copy enclosed as annexure noe. 13;that the Railway Board,
had rejected her claim for pen31on vide their letter no.
E(G)87/P111/8 dated 10,2.87 at that distant date,

10. That this caused gret preJudies&to the aprlicant and she
had no other way out but to move this application before
the tribunal for redressal of ther grievances against -
aforesaid orders of the Railwdy Board.

b rU TC&

DATED: ya.. W\ 1987 v

V‘\Q_A-D&-\%:

SIGNATURE OF APPLICART
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In the Ceutr.l sduinistrative Tribunil ,
Allahabad Benoch, Alluhubad,

CeT, NOo
Betwesn

M, Collett TIX APPlicant

and
The Union of India and Others,.. Respondents

Annexure Nog '3

: to @
- (Y WNW SARHER
g ﬂ ??fi' HR B ﬁ.
q=al &7 a1 &1 fZar SE — 8 e e
,' i ~ . PN :—:\" { t: -\
, f,\;;ﬂ»a ‘—_"-o ...... 2.1 TH Ei—rq--r.u........-ﬁ-imq;... tee sen ".T:
; Coo ™4 — e e\v‘
\- \ L S
s Q—weg ¥ fxaiE Tr @wa - VT ST o
' -
) 2—ga sxfv w1 ATy 4T frr, afq qr =fyaEs 1AW (fam?*
\ ufzar 47 il ¥ fcm Aaaft i At fad w %rrﬁ'?r) """
e‘ 400 coe sem gon SNW Bor sra g gemmwwrt P, L sty s ¢ o s
P e cﬂq."l ‘\U' ‘#\.. 2/1/ 78 ;‘?‘ Q’C‘/ - Lﬂ 1—2\
R e e e e ,w‘- - l("l“(\c‘\ -'le'\
A Y——Gﬂﬁf qaT sagAT g L ﬂ'q* .
V y— g 1;(0 &
' &—geg 1 wmrv, o fee fafrer swawdt gran aﬁnt fey
P FY gl &, ont fafeat sxaqudy gwrfry war L%, a777“ ;;,"(44‘ d
¢ g—WIFesr R ATH G497 W-ﬂfg:m 71‘) IR
o E) F ATATT AFT FT Ao Rﬁ,— < PTIREE
& s fem *‘; Wqﬁ TRATGLT
S & ~fafpme sagard w1 oA, fama aferay Lo
R Froarer ¥ g sufE FT ITAN fmr a1 57 QFC_ 4‘1” ‘K'L -
Ll - N, —inp +
St Qe—EEAL Y& WY ATA :,1 : §‘ o n
- q9--F=1 gfirRear ¥ gAr af: .rr(—d‘aa e .
ok 57 21 3971 FEATAT M fgATE = .
QR A F FeAraT A A &Ry L s
:. 7 SaFT g1 W7 I 7 AT ey § nav" (\‘ v
v q3—uATE -ﬂrm' el &% &) 91 H 99T z\ %l} e
Y (Freadn 1 Fraid oitv qma (VAAR S
e Qd—afz g AR I OE a1’ FH I A AT 13:1 FT SN A
o (3% %1 A1 41, g1 Ag) P A7 'q':"r =qll r’r) ﬁ%'s‘.’a'rf\ﬁ 3
%! FRera-roTTa T AT cowwer e -
-,’3 cly‘___a»‘l--{iq-ﬁ_{ao}-;-{ q“r -,qa-{l\q............“.. AP o ‘i) é “,\ see en
‘3 O.:'—-’ﬁqr-"‘ T?ET 19‘- qar—q.. ehe e e aaa aae - L/l\‘(‘,‘ —
s 7wy gz pHET A ATHIT ed '/
.I. ‘1:——-{15 e 1T T e i . - .
a) C{& Ef'% 'i';‘fa{;',*\ T e mee e /
\‘ -h‘i\L‘_‘LL” (‘&‘J\.\L'\*
A\.{:"E;\?‘:i
“&\»\\"&

A




s

n the Centr.l sdministrutive Tridbunil ,
! Allahabad Benoh, Allabaubad,

OQT. m.

Between

M, Collett ssé e Arpl icant
nd
The tnion of Inﬁh and Others,,, Respondents
Ammexure No, //

R T - —— —

® -
S North Eastern Railway .

PP R
Ledger Folio No. L™ 3
Ctatemant of State Railway Provident (nstitution Account, -
Deposit account of Shri— (22 <. (Z 7aierf SSEBS No—L L%

Depositor No,-Z->- 2with the State Railway Provident Fund ’for and up to the
=nd of the year 31st March, 1960.

N. B.--Epecial attention is invited to Note< ¢ and 3 of this form.

Subscription. Bonus, wi?;_t;‘li,:‘swoafl& Remarks,
2 3 1 5 N
o . Rs, nP. Rs, nP,
Balance on 1st April, / . .,
1959. - :, . L .
1dd—Subsecriptions V’é S <L SN
during 1859-60,

‘Refund of Advance,

interest for 1950.80,

at the rate ofjg;"—,
5% . )
per annum, 12 A" —_
Total ... 7 |2o ZanZ:

Less—Withdrawals
as perdetalls
in celumn 4.

Balance on31st March, - , .
1960. - il Lo e
I/‘ S // /” (P -
NoTe.—~(1) The bonus credited during the

year is the bonus ellowed on subscriptions from April,
1959, (i. e., on pay for March, 1909 to March

» 1980 (i. e, 0on pay for February, 1960,)
The total subscription represer1s the amounts recovered from his pay from March,
1959 to February, 1060,

(2) The attention of subscrihers i 4rawn 10 the importanca of revising their declaration
in case any event has oc-urrec wnich necessitates revision, It a subscriber has not
so far signed the declaration form he should now sign one.

{3) Subscribers should satistv themselves 4s to the correctness of the statement and errors
should be brought to the notice of the Accounts Officer within six months from the
date of its receipt.

You are urged to preserve to this statement for production ltréquired.

Gorakhpuy 1960. F.A: & Chief .
N :._&\‘ 5 ry m“WE?k_*sho . Accounts Officer.
1424 1,00,000—15 7 60 Aarise ol

e



In the Ceutril Administrutive Tribunal ,
Allahabad Bench, Allahudad,

C.T, No.
Between
M, OCollett sedo Arvliocant
- The Unien of Inﬁaa and Others,,, ROspondents

Amexure No, 5

. J -,
;’--—“?'_" - m - P R
! ‘L‘
X
e \}'. <Ta A
A
‘\ - - ‘ \ -
o 4
A «

] NSNS A & CAD (PF) FROVISIONAL Fovu ‘1(:&1%%9_215
At N, 36 9 , . TR e

’ Haorth Eastern Railway 1 ouger Fosiono, L.

Statement of State Railway Provident Institution Account for 1968-69

T.P.¥ N.C.P.F.
tSee Firres below)

. Declaration executed one. ve s sueeenes on
7 A
. . . - . . .
Ho4% Accusnt Nowee e, coe upeyare Declazation not received.
P P o om0
. of SeifSar ol u e sesfaemie e aennes . SonfDanghter of ..., ceos tteasrnrsenniiran
3 . -t o= : ' ~ . - 7 *
Vesrignation .. eec. T L L -1 2:13 (o X1 T SO SN
T mmt NCuce e eerennnnnnnnn Department................Part.............
Showing the post09 of State Railwav Provident Fund for and up to the end of the
: year endice st Mareh, 1wo .
W ! ! Details
3 Su s l Bonus. | Voluntary| of with. Remarks,
. . nop, Deposits. | drawal.
e ! b | 3 1 5 6
- C Ra A KR~ . p. Rs p. Rs. p.
< ] adnce sa st Aould, 108 . L . ‘ X ‘.*J
i /
M, A dd —=ecrfption dusnyg 1968-62 e o
. 4 5 Y
e " . . ! \) -
} sy R+ fdaof adeance S N
N & . Y
Titeredt [of THEPFar oW RSIT000 T ~—1 —4 oy — - - . Ce% N
vawg S TR ) owes -
~ skane Re, 100700 o R0 L . s T aatea At .
—_— —— e e i’ ! ¥
',’.u(..*lw/ Ll ! ] rioe (/ - }S
. At Bl VoL o
Lo =Waldrawals as per Col, o, I L \"&»_ i
— e szl — ) £
. L PPN % ) - i - 3
Vo wure om et \latch, 109 S . C e e
[ L _ - i
IMERTANT ~ b T attention of cuberribers is drawn to tne impnrtance of revising their declarations,
i nase any «veant has occursed waich necessitates revision.: If a subscriber hae not
=9 [acrsigned the declzration form, he should stgn ~ne row, : - | |
L T aa Ynolrdgeme~t to the declaration exconted b othe memher of State Railws: ’\‘ f
Trovicent Fard shontd e asted far from the Acegunts Ofhcet thronh his ofgce, 1if ¢t ¥
L% not aliead? Deen recerved by the member. . [Ny
. '
F. A, & Chief Cir .
. JIEPE e v e e for  peir Az annss G,_”;'w]—;,:—;f
P L D

Sube ription during the yearie for the pertod from M
Preovrems vy pard 01 A pes?) of 1he rurrent vear to Feh
2. Tum honnscredited to the acrgunts during th
frorce Apctl, 1968 {1+ ,0on pay for March, 198

I Thz YVolentary D2epesit
1

arch, (i~ the pay for March of tke

raary (Paid in March),

e year is the contribution allowed on subscriptien

S)to March, 1969, (1 e, on pay for February, 19%3).

isthe amonot secovered from bills for March, 1964 to February, 19¢9,

+ (m) Thzinterest is allowed ai the ninimum rate of 4% pec annum on the Pravident Fund assers of
[12pastors whao were membres of the Fund prior to 7th March, 1935 or in such other cases as

# thorized by the Board. In nase of others, interest is wHowed at the rate fixed annuai.r;

17e rate of soterert far the year 1963-69 beng 510% pef annum upto Rs. 10000 and ¢ 4975

{2z ewers of Rs. 10000,

L~ 19) Interest on Voluntary Peposit is alsa alio wed at the same rate as stated

tn i(a) above,
¥ Suhs-ibers sheuld satisfy themselves as to the correctness of this

account and errors shorid La
e onrighi to the notice of the Acraunts Officer within six onths froin the date of its rzceipt,
TN AS 00 6 e :
= s
.?(‘!“"“"v f‘*.-"

e

xih‘.‘ A i W e 200 i B <,
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In the Centril Aduinistrative Trivumail ,
Allahabad Bench, Allahubad,

C.T, No,o
Betwesn
M, Oollett “oee Appldcant
The tmion of mﬁ'i'." and Others,,, Respondents

Aonexure No, (.
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o -, Stctemest of Slate Tailway Provideat Tustitution Arcavat for (269-79
I ‘ C. P % N.C. P ¥, S :
’ ) {S¢e Noies bulow) ‘ i
o e e e Decluration ¢reivted 0fii . ovvepeim eataenranl, .
. e . 0 AR . .
ST ezound Nod e T s C e e . .. Dedlaratisn ot sepaived,
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: cegpesane it fites SS90/ Daushier S O I ‘
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. . . ‘4 . ] .
et e vense Department......0 00 L X P e e Y-

N owiarthe pasition of State Railway Provident Fuad for apd iato the sud of the year el R
SV " lareh, 1970, - ' . .

g N‘). S e ersceseveraaiie

-
S

e e o -
! 4 ; oo
« : . PSR Boows, [ Volurrgey Dooroingl
1ion. . nmegi 0 ol {

1 Z 3 :

. 6
S | I

R Y G

_ Ra. p| Rs. p.| Re o0l s, o
F N e an 1st Anpd 1059 .

(X1
T

Ed : | . .
ey

Sabscrietion Jurr 1269-70

" 'I " ‘ (A
»nnd of advanc: . , R N v_

“w-rt for the year bilor  Re. 10,000 ‘ P Ve
wh 5257 : : - (&
#¢ nbove Rs. 19,000 w480 | . : RO ’ \ )

| ] R
Total e ‘. . 5

’

* 3 [T U | ) . .-
LoonmTithdragals 2a per Col. § R -

aee PR P

*race on 31st March, 1970 ' .. R B Y / C ' ~
. ' e A . . . .

bl &

MPORTANT—1. The auention of subecribors is drawn to the importancs of rvismg their deélamions, in case any cveng

hat cocurted which becessitates revision, I asubscriber has rot vo far sfgred the  declarstion form, i
e should sizn out row, '

. 2. The ackmowledgement to mc dedarétion, executed '.by the mombey | tats ; ilway Previdest Fund -

. shouold be 2sked for from the Accounts Offfcer throngh bis offics, #f #t baf oo ah@b&cn received by
tha member, : - L 7 e :
R o . B &, A d» Chi

Dads gr - venegenn L I for 9*7%&,;1.4:?%0 ;

Nerzs,—1, Swbscription daring the year Is for the period from March, (i, e, the _pxy oy Mareh of4NS previeus yenrpaid by ¢

- . April) of the qurront fear (o February (Paid in Marchy . - ‘ RN Yenrp it

’ 2. The boous tredited to the atcounts during the year is the contribution afowed es subseriptian frota April) .

) 1969, (. ¢. 00 payfor March 1949) to Murch, 1979 {i. ¢,, “0n pay for F‘hf%}z?m' - -

— 3. The Voluntary Deposit is the amount eovered-from bilis jor March, 1962 (o ary, 1970,

. t

(1) The intcrost is pllowed at the qunimum ite of 4% per annvm uv the Providest Foind aseeis ef Der reitor ’
who wers members of the Foad prias ¢ Tt Mar-o, 123¥ 47 in such othor cases as autborized by the Jvar - :

S b

G'KP o v "‘M—
yi .

. ) la cass of uthem mterost s allowed &l 1B r3%e G odmendally. tiy inte of intetest Jor the yeatr 1969 70 beir
- 525 {per Jnnum upto R« 19,006 and A4 80 for miess’of Ry 100, - T » a i
\ {  leterest oo Vsluntiry Dep mit 1 ajsa allowee s he agine eate a1 Vated in 4 (a) adove, A0
! . . s

Subscribzs sh wild Sadsly * thamealves as 16 e cmpaings o Wi ac s wrarssuowdd B breygul e a:
! aotice of the Acconmts Oihef withrn s wavihe foom, Lol duic. 3t sta crisThr, 5 : o
NER»~1923--20,000-—5 1279 . R A - o
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the Centr.l Administrutive Tribumal ,
= Allahabad Bench, Allahubad,

c. T. m e
Botween

M, Collett APvl icant

(T XX

and
The Union of India and Others,,, Respondents
Annexure No, 7

‘v \ No, AC. , 14 )
& CAO (PF) PROVISIONAL o AP

. ‘ North Eastern ¥ aﬁWf’-,«y Ledger Folio ]\"o. Seveess
* ‘Stitement of State Rallwa)‘é Provident I=2stiation Acccunt for 1970-71
P F/N.C. P.F.

. T (Sec Notes below)
R Dcclaration exccuted on............... Crreecrneiveriang
P.F Account No.ovr ;(3....‘.m...;.z..,..,‘._;... Declaration not received.
of ShrimetJKm.r:........-.., """ *  Son/Daughter qf...-‘. e teeenreereeeneennsnns
Designation............. e S Y e, Station.....v......... v, teerrrestterneessannerens
Ticket No... ..., e e et Department..... ............. Part

Showing the
31st March, 1971

position of State Railway Provident Fund for and u{wto the

end of the year ending

. i Dotails 3
Subscrip- Benus, Voluntary | of with- Remarks.
tion. Deposits, drawal, !
1 2 3 4 5 6
Rs. p.1 Rs. p.| Rs p. Rs. p.|
Balance on 1st April, 1970 o , :
L i .
Add—Subscription during 1970-71 .., et
/ 39» o o NS
Refund of advance - oam : 2 w\}\:&a }
= ¥ R L
Interest for the year below Rs. 10,000 = 9 ”D \Kh
@ 550% 9 ~ 7
and above Rs. 10,000 @ 4809 o~
—— am— D el P—— S e | et w—— am——
Total .| /. 4 2 /
it St e | ety oo —— — ——
Less—Withdrawals as per Col. § - {
Balance on 31st March, 197 .. R w3 ! —‘ -
]

INMPURTANT. 1. The attention af sheerioeme & draw

Dte

NoTes, —1.
2.
3,
4,
5.

NER~—71000861. 1,20,000—25 9 71

Ll g R R N X

nto the importance of revising their dect

X . arations, in case any event
revision. 1fa subscriber has not so far s

has occured which neeessitates igned the declaration form,

he shoutd sign one now.

2. The acknowledgement to the declarat
should be asked for from the Account
the member.

ion exeerted by the ~ember of

State Railway Provident Fund
Officer throuy

hhis office, it it has not alreagy been received by

. F. A. & Chief GKP
for ‘—'Work:hop —— Accounts Officer——
Subecription during the vear is for the veried from Moarch, (i, e, the pay for March of the previous year paid in
Aoril) of the current yenr to February (Paid in March),
The bonu. cretited 16 the accounts FURIRE the vedt is the  contribution allowed or subscription from April
1970, (i. ¢, on ry for March 197111 March, 197110 ¢, on pag fof Ferr ary, 1971,
The Volurtary Deposit i * e amonnt ree: vered from bl for Mareh 197, 10 February, 1071,
@ Thaeintoostis allowed af the mimimnm el 400 e annum on e Providert g
WO wors momhers of thy Froad Srin te Tth March, 1922 or in such mrer cases as authorizad by the Board.
Inca ¢ of wthoms firere iy o Mee a1 as Peoate fixed annually e rive of interest for the year 1970-71 reing
53020 aur camum uete Ry 1Y 00D et BR00 0 T excess of Ry 10070,
() Tnteret 7 voluntary Prepositis o alowed at the same rate as stared in 4 rg) abhave
Sudscribers shon'd setisfy (hemuehes 4 to the correctaess of this ace intand e ors should be biought to the
notice of *he Aceat 45 Oificer within six months from the date of its receipt.

asscts of Depnsitor
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In the Contrul Administrutive Tridbumnal ,
Allahabad Bench, Allahubad,
c.T. m.
Betwesn
M, Oollete I APPlicant
and
The Union of India and Others,,, Respondents
Amexure No, <
1’ H
Yy
. ®
. ) :;:'L.
NS/FA & CAO (PTF) PROVISIONAT, FORM No. AC. () P. 14
Case No. 46 (. 1333) - ‘7
e North Eastern Rallw'ay Ledger Folio No...2. .1
Siatemeént of State Railway Provident Institution Account for 1971-72
’ _C.P.F/N.C. P. F. .
. , (See Notes betow)
’ Declaratinn executed oo vt vt vaeven vee vor venoee
P. F. Account ‘\IOZ".’.:"—'“'.).... Declaration not received.
of Shri Smt [Km..... %%, 8 Gl Son /Daughter of.iiiiiiiviniiiiiieeier i inine e
Desienation e visveeeeves aes vorssnors oo res Zhver ol uen voe SEALION ... o T s et e eee et e vt eas et e e s
Ticket NOwo oo et it vt carvn cesaen vt ve sre e ere aes eenene Department =015 [0 Part.. Z.. .. ..,
Showing the position of State Railway Provident Fund for and upto the end of the year end ing
31st March, 1972
petails
Subscrip- Bonus, Voluntary of with- Remarks,
tion, Dep wsits drawal
1 2 3 t 5 6
Ree P RS v, Rse ~ P, |" Rs, P,
Palance on st April, 1971 e N X,
Add—3nyscription during 1971-72 o t 21 - ‘wu(ﬁf;\ '
Refund of Advance e {hnl- w A 9
Interest for the year belaw Re, 10,000 ! scl” k%/
@0 6709/, P -~
and ahove Rse 10,000 @ 500+, 5 af.”
Total ..|  yools
Iess -Withdrawals as per Col, 6 . —
ralance on 31+t March, 1972 YA i

IMPORTANT 1. Tte attention of subscribers is drawn to the im
has occurred which necessitates revision, I
be should sign one now,

2. The acknowledgement to th
shonld be asked for from
the memper

DAtCuurreescrereesecennennensectonnstdos )

pritince of revising their declarations, in case any event
a subscriber has not so [ar signed the declaration from,

¢ declaration execated by the n cmher gf\stuie“lje%«ay Provident Fund
i

the Account Officer through his utiice, if Qha;} o eady been received by

il F. A. & Civicef G.K.Pr

—_——_—___  Accounts Officer
WorkshoriDivle covrenEieiaBa .

{(is e, tlie pay for March of the previous year paid in

(.{.’, for
NOTES:~1. Subscriniton during the year is for the period from March,
April) of the current year to February (Paid in March)
2. The bonus credited to the accounts during the yearis the contribution allowed on subscription from April
1971, '('. ¢., on pay for March 1911 to March, 1972 (is @ on pay for February, 1972)
3« Tae Vuluntary Deposit is the amount recovered from bills for March 1971 to February 1972, .
4. (3) Tienterest is allowed at the minimum rate of 4 o1 per. annum on the Provident Fund assets of Depositor
who were members of the Fund prior lo Tth Mareh, 1938 or in such other cases as authorized by the Board.
In ca-e of other ,interest is allowed at the rate fixed annually, the rate of interest for the year 1971-72 being
5°70%/, per annum upto Rs. 10,000 and (@) 5+00¢/ for excess of Rs, 10,000,
(b) Interest on Voluntary Deposit 1s also allowed at the same rate as stated in 4 (a) above,

¢ Subscribers should salisfy themselves a3 to the correctne ss of this account and crrors should be brought i ~
notice of the Accounts Ufficer within six months from the date of its receipts
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In the Contrul Aduinistrative Tribunal ,
Allahabad Bench, Allahiudad,

C.T, No,
Between
M, Collett Ty Arplicant
The tnion of mﬁ?ﬁ and Others,,, Respondents
Annexure Nog C

$
N -
. - NR'FA &CAO (PF) PROVISIONAL &';Ji’(%,%ﬂ)‘)&‘_‘_
N Cases0.45 T ’
n ‘ 3 . ; 367
Statement of State Railway Provident Institution Account for 1972-73.
. __C,P.F/N.C.P.F.
IO (8¢c Notes bolew)
< " . Doclaration executed Ofi.... .cceeereensorercrcecrans \
P. F. Accornt No......0% 5"’7‘;7 teessnisses Daclaration not received.
of Shri/Smt;Km }'EC""~3 Sonleghter Of i veere e eeerenenreaneressencansennerenes
12esigna 1070 vueevvnarcecrerennananevrmnnnndlo B0, Station...... " ROTITUTES ST TR P P PR
Ticket No ...... Dcparfment..;"mZ.’f‘.../....'.(.?.. Part .4 ..., ... ,

Showi-~g the position of State Railway Provident Fund for and upto the end of the year ¢nding
31st March, 1973,

Subscrip- Bonus. Voluntary Details of Remarks. .
ticm, Daposits, withdrawal,
1 2 3 4 5 6
Rs. P, Rs. P. [ Rs. P~ Rs. P,
Ralance on Ist April, 1972 - o Qws\‘}\ .
[ S
Add—Subscription during 1972-73 . ’3’7‘)’} - \'\;&w
VAR "; ) .
Refund of Advance - \@V
Interest for the year below Rs. 10,000 o -
@ 600%
and above Rs, 10,000 ® 5.30 Imo S
Total - —
_ 1134, /
Less--Withdrawals as per Col. 5 — J
Balance on 31st March,1973 - 1536

IMPORTANT~—1. The attention of subscribers is drawn to the importance of revising their declarations, in case any event
has occurred which neccssitates revision, If a subscriber has not so far signed the declaration form,
he shonid sign one now.

2. Theacknowledgement to the decleration executed by the member of Railway Provident Fund

shouid bgaskcd for from the Account Officer through his office. if it his)n talready been revised by
the member, :

Date...oeresom e svrseecmimeed e )3 F. A. & Chiep

/ 6P,
Workstop/Divl. Accounts omC"....T.?{;a,...
NOTES:—1. Subscription during the year is for the period from Macch, (1. e., the pay for March of the previolls year paid in
April) of the current year to February (Paid in March), .
2- Thebonus Credited to the accounts during the year 3 the contributior aliowed on subscription from April
1972 Si. €., on pay for Marchh 1972 to Marcn, 1973 (i. ¢, on pay for February, 1973).
3. The Voluntary D -posit is the antount recovered from bill, for March 1472 to Februrry 1973,
4. () The interest is allowed at the minimum rate of 42, per, aonum on the Frovident FFund asse's of Depositor
who were munbers of the Tund prior to 7th March, 1933 or in such other cases as authorized by the Board,
In case of other, interest is allowed at the rate fixed apnua'ly. the ate of inter=st for the year 1972-73 being
6007, per annuim upto Rs. 10,000 and @ 530, for excess of Rs, 10,000,
(b) Inte:est on MVoluntary Depesit is also allowed atilc sarre ratc s sta'sg in & (a)above,
5. Subscribers shouli satisfy themselves as tathe correciness of this scerua and errcgs should be brought to
the notice of tte Accounts Qdicer within six months f7¢m the date of s receipt.

NER—-73001185-1,23,000-21 10 93
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ey of Railway P lo‘tter Mo F (s XIT/p5/0N1/19 dated 25-T-25
from Seﬂv.P‘vana~a addreszced =n Genaral Manngers,all Indian pdiiwey,
a? otrerz

e

Suhs~ Gran* of family pension to ramilies of Roilway emrployeen
gcn e rned by the pension schere whe retleed or dled bteferr
4-7.C4 or arc otherwise not covered by the Fomily Pensien
Schems for Railway ermylovees 1054, Irplomentation of the
curdgenent thz Swprone Court,

50000
. As per the evistinz ovders,there are et present two family
pension ~hex2 2s Aucorporated in chepter VIII cof .the Rallway puns
Rules 11957,y the 13 Sberelised Riy.employecs,d®hh.Tae 1650 ’C""'
cf a resiricsed nzturz, The famdly pcasion schema for Railway Brpl.
1506%,a58 “ooard vidr whls Mir.,ft*"fs letter HNo I‘(P)uJ-P\!-"/L‘O dﬂ“'*“
2-1-19%4 qL/AJe” TOs~

"(a) A Ply.servant who entered in the Railway Service in a pensionu
catablishreas 0 or after the 1~t Jan/196h ond

A ]

contd.... )
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.

(>) A Railway servent who wag in service 'on the 31st Dec1963

7~ and came to be governed by the provigions of the Family .
-Penslon scheme for Reilway erployees,1964 contained in this
Miristry s letter No,.F(P) 63-Pi-1/40 dated 2-1-964 as inforce
immedlately oefore the issuve, of this order, = ’

2o Initially,the family Pension Sc¢heme f£6r Rallway employees 1954 swawxax

was a contrititory ene and emptoyees eliglble for the benefits of

the scheme vere required to coatritdte tvo momths emoluments out of the

Do2G,Hovwever with effect from 22-9-1977,this pro-condition was done
away with, : : T R , o '

3« =ometimes back a section of widows of ersthwhile Rly.servants -
vhn vwere not covered by the Family Pension.scheme-1954,had filed . .
witpetitient jn the supreme court of India claimins; that the benefit
cf the family pension scheme,19C4 may also be extended to them., ..

L, Turing *he hearing of these petitions,the Government made a
scatement on 15-L-05 before the Court on thelr own stating as to '
wrat extant The Govi,would be prepared to accept the claim of the widows,
kzeping in view the statement filed by the Govt.ani clarifications
gibsequently piven to the Hontblie Court ty the Govi,the supreme Court
of Indic deliverad Its judgement cn 3Cth April,19925 extending w.e.f.
22-0-77 the uLnnnfit of the famlly peusion scheme 1964 to the families ,
<1 those raiiway servants who were/are btorne on pens!onable establish- “
11t oud are nost preseontly covered by that schems namely the farmilies
of those Railway employees vho rotired/died before 341-12-1963 and
, theze who were aliye on 334-12-53 Gik who opted out of the family
pension schene-"99:, : “©on B IR . o
qﬁ Corseguer: upon the above Judgemeént of the Supreme Court the
President, hag eopn yx# pleaded to declde that:-

& @) “he benefit of samily perision scheme,1964 may be extended t
all Lthe elizivle membexrs of the.femily in accordance with
\ the provisicns of *his Ministryrs letter Na.F (P)53-PM/ /40 hikede
a*ted 2-1.19%0L, )

.b) AS1 the eligibie persons,including dependents,shall be
allowed the increased pension rates as introduced from :

¢) The arrears of famllv pension may be granted Wee St 22-9-77
the date cn vhich contribuiicn of two moathts emoluments by |
prnsiorers was dispenased vwithiar from a siitseqizrt date they
becnme eligible for £amily vension,whichevar is enter,The

Yereiit will c2lso be availiable in. cagses vwhere-the death of
the ponsicnusr occurs hereafter,

d) Personz wio are now to be gravted the tenefit of family
pensicn will nct b2 required to chntribute two months
emolument s, Similiarly,no demans for refund of centriirttion
‘alreadyv r.ade Ty pemsiosners will be entervalned by the Jovt.
ani ' ) ’

(e )Life time arrears of.fa&ily\pension would .also be payable
" in respect of widows/eligible members of the family of the
ceceascd Aly.arpleovers who were aliva on 22-~0-1977 a2nd who

died subrecuently to <This date,for the.peried_trom 22-9-1977
o trhe cahe of cdeolh,

VT2 e ok

. - contdi e, (5)
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e s 4 to the family
- " e B
5. It has also ‘been decided that in addition to
rencsion,Cearness relief on family pension sanctioned from time to
“iac shzil also be arlmissible, - . e
7. The resnective heads of department/office or other authorities

2 . 2 1V
‘Lant sanction fanmily pension may compute the famil)
“ggs?gi ?§E§§Z?ﬁg gga:nzss gglict ig‘germs of the provisions of this
d geftgr with efrect frem 22-9-1.977 Zrom a letter date from which the
family pcnsicn is admissivle and sanction payments,

P, The eligible membersof the family would have to app%y fq? .
famidy pensizn to the Head of of fice Zrom_vhich the Railway servan
retired, In case a Cemasctnen® has teen 2biliched or merged wico
arother departmznt,the family englon would have to be processed and
sarcvioned v the office in which the raren® bepartment of the pretired
nallway Servant is merged or the office whish ig keepling the records

i Tthe ctolicshed office

The annlication for family pension should te made in the
attached fre.a the Hezg of. office/denartment vould yeify the parti-

‘ﬁ culars,.corpute the fanpily pension including dearness reeliel o3
- Preforited Lo the previous yara and send the application etc o the
AcCodLTs CIficer which n2ans the auchority vho orzginalily iscued

rmsion cerﬁsiicataj;anaionapayment ordays, . .

9. The apnlicant will have to satisfy the Head of office that
she/he Ze wicowfwidovenz or eligible child of the Ruilway servint
concerned,and estabilsh indertivy Ly pooustion of relievant docuw ®
ek Y3T,%92 FRO of tlle late RV, corvant,whalsier possiviz,The
family pension/rovised farily pension would be authori
Uy ti2 Acceounts Crlicer as defined in *he previocus para on rec:int
Ao b2ems Irom the oad o2 cffice/Departion’: from whjoh the Railve

S TVSTIL retived, Turthen since ihe i m%izlement of fanily neasicn
O Llostrardanes with <. provisions of tiuls ietter would inmtiaily be
SWONIGL oUT by the Head o2 Office/Departr:n; W.iCh ti¢ pensioner dast
v cerved ot the time of retirament o death,i* would 2130 Lo the
W (1 799NSIMIELY of the Ri.of *he olfice ci* dez.rtwent to dctornine the

§ Paciary who vioria bo entitled to receive Daymeat of lire tipe

garrears,mer‘thne\d. in parxa Z{2) of this letter,

‘>

sed {or payment

':Oﬂ The family pension may be paid through pension disbursing
™ &ithority/autherised pubtie sector Fanks/Post 0Sfises as mey bc desired
y oY e Tanily Prhzitmer concernad, ,
% 11, 4l 2 view to extend the benefits of thag

e Rates -5 s 1ef € orlers to the
By Lo aabadny pensiors whs retived ore cled bafore 1-1-54 as well-ag
&+ Tesuen. of thosoe who onved out of fardly Feusicn v schepe for
1 ooy emﬁloﬁvu;,1934 and reticraed or “red subsaquently,the 2oard
r be given to tnose ordersbty all pousible
tion through Rallway oAzeite ete,

d s ire %1, s

P Y.y,
At A S LR

meess fueys i.e wotitier

23

12, Hecessary budgetary provisions required in

tha llabilities flcwine Lt of the lmplementatio:n

tsxea for Spealficaily *hrcugk tre Reviged wetimates for the curreut
SEC ana 1he dget Lstipates Lor the ygar 1¢s6-#7 under toe relevant
ke ds for gran..: +o fuable tho sane boing

processed in the normal
toirs2 for ceilmnze by a P=xllament wyote, e - ers -

the discharge of
ol these orders be

;t’"; (ﬁs\‘\',.‘
Flease ackinowledge receipt, ) ¢:§s¢i£ )
GHrdi version wizl follow ), t

— 2~ .

S e v e ———

T me——— e e e ——— s
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Yorm ofapplicition h ud of Office from where
the Biilway Ffuployee Retired,

SO B PR EReR S

Subjects Application f-r t-egrant of familv

pension to the f:mily ofthe B{;
Fmployee who retired or died before

1e1e1664 or .re otherwise rot
covered bv the £ mily pensions
schemes for Rulluwu Irployce 19u4.

SEESG LS SBBIEES

I her by af:ply for ¢rint of f.rily pension
o re in teras’inistry lettcr to, F (W )/ IIT =
5o / Poiael / 13 d.ted 204" 019850

Requisite purticulirs are siven below ie
1. ¥ooe ofth. wpplicunt ¢ Krse e Collette

2. Widow & ir « Lats G.le COllutta,

3, fFiamit n 10the lecrrusa 458 tne deceased hustund
h~4 tvo sors settled in
1ife tesides only ore

Agnrhter also nurricd the
gisttion does not urisey

i3 survided by c:ild «

4. ¥ull address oftha Hurs. e Collette
aprlic.cts Houge Yoe. 4%, Chakarapurva

Paper i1!111 Colonuvyey Highate
gir gy Lucknove

Se Yame and age of the Mrs. Me Collett.aged

survivirg widovw about 85 yesrse

Contdece?l

'YX A XX N B ]
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ees Puga TWO eesee

cnd ehildron ofthe 1« Tnevor George Collett 26 Yrs oid
decunsei iiye 9ervintse CJ. Deszond William Collett 24 Yrs

3« Tuupghter Ad. De ' Ginha 22 yrire

Hefl 8= These areg upto dute ageientries in respect of

the urvivors of Later ¥re G.Le COlletts

Ty A P TN 4P B

S.H0. Tame Relution skip Date of birth
vith the decea= Dy Christinn
sed per8TDe alae

le ¥ras M. Collety W/0 Late Syl G.LC. Agede &6 Years

Collette

2e 1nte Yre Oete C .
Collutte Husbunrd of Mrse Agedeccensee
M, Collette ( Above) at the time of
de th 3utc of
birth rnot Knowvie

3. Sri T.G. Collett Son. Azed 2€ Yrs 0lde
4. 8uri ''.7. Collett Sone Aged 24 Yrse. 01d.
Se AdTe Collett Dudgzhter Agele €2 Yrse

Varrled AJd'e Da' Ginha

Be lame of the doceusied Raillway
Scxv nts
Persiong Ha dicd bufore the date of superspraatiou

Tate ''Pe Gele Collutte

c! Rove 14y 17973 he -ould rct no
pension ag suche

7¢ Dote of deith of the
Rail ay Serv.nt Nove 14, 1973.

Be Dovurentairy evidence tQ be
attackted by the Ruilway
officer/Deptte in which the
deceused Rys Servant /
Pergioner servede

CusStu ardthe post held hy him..s ANGLO IUDI.XNe

Contdiie 3&

[ EX X AN AN E R Y J
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10.

1le

eoe Pgo Three scceee

Ple PP Noe ¢4 if sry
ofthe deceasei Railvay
gervant or the applicant,

Name of the Accounts
0f dcer vis the i Authority
vho issued PePo/PPoPdd

‘Wke

8ince he was not in
receipt of the Govti.
Persion the question
dées not arise.

if the epplicant 1s .

vuardian, his dste The Applic nts setteled
of tirth .nd relation in 1lif. £nd erowm up
s. ip wit the deceszd | children

dve seorvunt/FPensione Questior docs rot arises
If the applic.rt NO,o

( other than pusrdian
a psnsiorer )

If so, *‘ndiezte the
anount of morth™y persione

Please utt ch 8
{) Two spceimen signutuvre
of the applesnt duly
attested (to be furrishe:®)

in two teperatc sheetss

11) 7wo copies pasoport size

Photogr .phs of the
applicant, duly attested ¢

144) Two 5lips e-ch beuaring

In view of the answer
to querry ubove at 12
the amo»nt 'sin the nae
gative,

Inclosed at Serial

KCeoseconsceoe

Enclose?! 3t 8eriul

NOveveescsccocee -

1af% badn thuwsb ardfinger / tnclosel at Scrial

lupression ofthe arplicunt duly / NOeeoocseooee

sttest de

iv) Uescriptive note ofthe

applicunt duly attested.

. Indic.tion (a) Height and

(b) Personal marks, if any

tncloscd at Sarial

EOsseontsncccnsce

i1so complie’s
Contd.e.4de
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eoe Page Four eeceee

14. Bpacify a few conspicuous rarks & not less than

two if possible ( Certifificates (a) Age ( in Original )
k with two attestrd coples ) bLearing the da'e of

virth of the C-ildrene

¥eB2 I , and oy fumily wers settled 1r Goa for pary
yeays and I ar now livirg in these parts in north
India Chureh records of the datz of bdirth, if
any ir Gos possidb’ ' ly are not extint ary xore as
the rural churches were no rore partic:lars about

thelr parushoners regarding dete as well as

ééath eritriese

The certificuticr should be fror the 'unicipal
suthority from the LoealPanchuyat or from the Haead oi

the Recognised school if tbe child 18 studying ir such
Schoole

Entries at 11 & 12 show th:t as all ny children
were settled in life And najor , no need to give the
resuired irformation probably arises nor it is possible
for m& ot this stuge to produce any docuxentary proof

in sup orf{ of this querrye.

The Iuforwation should be furi ished in respect
ofsuch child or children 3 the particulars of whos' date

of tirth a e not uvullb,le wit hcod o

HeBe s8¢ The applicant deperds on Govt. records
madc available by her L.te husbund during his-period of

service and in hislife timae, andthe ¢Torc at thls state

for Cogent reasens , given here the inforuatiorn rejuired
doesrno direftiy bear upon the clair of peasion to her
when the childrent wer all settled durinrg their father's
life times .

ContdeSs

ces



ceosasessPARSG FLiV8 coccenes

15e Attessted by 8 =

Eaue Full Address Signatires.

16, Witness e

2. ——ene At

17e Hate oftue tr asury o the br.uoren ofthe Authorised
Public sector or Bark or Post Cffice thronah wrich

thefun 1v here in 18 e be arawn

-

1) Attache! ropy of retircubnt ordere
14 ) Dasth curtific:te of Ry. Burv.rt.s
514) PPP of the Rlye BServante

jy) Birth crtific.te of the
ahildrent elirible lor
Parsiche

v) .any other doourart.ry irdic.tion
that the o plicurt is penning
31Lu L.I'.t.

Yours 7ait"fullye,

bne (et T
T tﬁﬁno%o‘b..oQog * ( Hrs YHe COLLEET)

Sipnuture to be 2urrished in case the nopllc:nt 1s rot

1{teratc crough to sipgr hisn-i €e
Yotes Aattestution shonld be dore by the Gazetted Govte

gervirts or two Or more pesons of ruspectiblity
in tretwor villaze or Parz.na 1+ wh ch the anpl

residesy
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Mr. G.E.Collett, addreSs C/0 Mrs, ¥.A.D'Curha, k9,

el NS Nt
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BEFORE THE DIVISIONAL RAILWAY MANAGER, N,E,R

LUCKNOW DIVISION,LUCKNOW

AFFIDAVIT

I, Mrs, M.Collett, aged about 56 years, wife of late

Chakrapuri, Paper 411 Colony, Lucknow, Solemnly a&ff.rr"

and swear to the statement made in paras of the appliecatic

l o 3 are true to my personal kmowlecge and statement in

para 4 s believed

by me to be true and the enclosures

are also true to my knowl edge.

) r&?\s M. Ce r\\c(\ ~
: Deponent
( Mrs, M,Collett )

VERIFICATION

I, the above named deponent do hereby verify that

e contents of paras of this affidavit are true to my
i

Signed and verified today at Lucknow,

- i [ Cn.&."\c{&'v

N X now:
N Luckrno
éj Dated:19.3.1986
Q<
HE: B\
£ §é
g ¢ > =
o )
23 Edc
-1 .
i1 « i
4 ; o
§3 ® marsonal knowl edge.
s 3 4 ]
2t <9
' 3
.32
g 2
§.:
- %

Sassived Ra: 2-30 as my (ee

suplzincd by ma:

i fdentify the deponent /
Signatory {les who h-wqn!

Nefnes e

19.3.1986

V] Kxecutang ¢ g )
e uuncdlpnt r

4—

Deponent
ISP (e '\V":l .
pARes\t S;{C e
l//-" | / o
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In the Centril Administrutive Tridunail ,
Allahabad Bench, Allahubad,

O.T, m [ ]
Betwesn

¥, Oollett seée APpl docant

and
The Union of India and Others,,, Respondents

Anmexure No, [t

-

)
To,
The Divisional Rallway MamAager,
North Eastern Rallway,
LUCKNCile
3 P t of nt dues amdl s
Sir,

Most respectfully I beg te state that my husband
5ri G.E, Collett, whe was serving under you as an Asstt,
Ixiver (Diesel), N.E, Railway Dieselshed Amvarganf,Ksnpur
died on 14.11,73 after prelenged illness, I have spent
all my money which X had with me in his treatment but
unfortunately I could net save him, I, thercfore, request
you te very kindly arrange payment of my husbend®s settle-
ment dues and alse my family pension at an early date te
cnable me to pull on with my life,

Thanking you,

Yours faithfully,

™M .
( M. COLLETT )
RANPUR w;o Late Sri GeE. Collete,
1L./172=A, N.E.R, Diesel :Sheq, .
Dateds 26.11.,1973. Aawarganj. KANPUR. -
Mkaip-
(e




q.“ Ny ComlNag A avvonistiiadive ¥e il imag , B0l Ranel,

C*r NO e - _Q.: ‘:“.“.“f‘kﬁd @
PeTnsoun T “

M. Callct. - . - - . A o %P}QCCQLJ' g}/"ja\

$he ALN\\.[,M ~f q“\»“irxd—@.{(iw - C‘Ud - QU.{:WQ»\E : :
1 Q\\ weattr Nb 1S
R Pt o %W dussr owad Fomndeg
w& ?W
S wn - S) 5 )
ouse Yo Sads Vhal

- ~ o s i -
LR Ve b N P \K\uw )6"' ?W\M 0&
™Mo ds daes, o .

-

Ll\‘jg‘ A Nedi Roakow Rouwlus
Dreaad nad B .
Rowe Kﬁ;‘yw
}(‘“" Bouee Gefoy
daled S.0.l97 4 pigslee
(sl



7 ‘:\\

In the Centrul Administrutive Tribumail , 339
Allahabsd Bench, Allahadad,
C.T, No.
Between
M, Oollett sese Arpliocunt

and
The thion of India and Others,,., ROspondents

Anmenge No, | (-

P

T0, :
The Divisional Railway Manager,
North Eastern Railway,
LUCKNOW

Sir,

Reft Payment settlement dues and family pension
1) "Biase) Shed, Amwerfanj,Kanpur

Respectfully I have bring to your kind notice that
my busband above died on 14,11.73 and I have been sending
applications dated 20,12,73,5.4.74 and 10,6.75 for payment
of family pension and other settlement dues but the clerk
concerned and other authorities are not attending me and
listening to my grevamces, I want to tell my story to you
kxindly allow me interview to relate my story and oblige,

Yours faithfully,

ML e tusl.
/ ( M, Colletg )
YIOW w/o Late Sri G.,E, Collett.
Lucrno Ex-Asstt, Driver (Biesel)
Dateds 10-11-1975. Diesen Shed, Amirgani,
RAREUR,
Lrvas C"t'\"‘t _

(§ldes
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Axvunenne e 17
To,
The Divisional lianager,
NeBells, Lucknow DlVlSlOﬂ,
Asho’: ﬁarg,
LUCKIOt,
Sub ¢ Auplicatlon for the Grant of fanlly
Pension to the uwlidus of the Rallmays
Inployeele ~
Sir,

Tith reference to my a »lleatlon dated 2043486
on the abtove 3ubjeet which I :ersonally handed over 1n
the office ¢f tie AeP.Os. (&rl Shiva Ilurti). I sulmit
that so far nothing has trauns»ered as regards acticn

being ta.en in natter,

I therec pray th:t sneedy actlon nay kindly be
ta.on an Lataerin reply sant to me by this reminder

Sir, I wily cver bc grateful and thanikful for the
trouble talken.

yours faitafully,

o . I GRLTS R
Dted __:L\_kzﬁ_, : ( Ils COLLETT )
C/0 11RSe AeDe CUNIA
loe 40-Chaltiar Purka
Paper ni}l Colony,
Vo Choy LUCKNO s
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To

The Secretary,
Reilvey Board,
New Delhi.

Subjects 4pplication for the grant family pension
to the widows of the Railwsy employees,

sir,

I beg to invite your benign attention to
letter no. P(%)11/85/F.N.I. dated 26.,7.85 on the
above subject from the Secretary Railway Board,
New Delhi ani to submit 2 copy of my petition
dated 20-3-36 in this behalf with the application
form duly filled in for your information and

favourable actisn, Besides, an affidavit signed on
19.3.86 1s bsing enclosed,

I bring my exasperation to your worthyself's
notice that since long, I heve pursued my case though
the standing Union Gové. instructions are quite clear
in the aforesaid letter of the Secretary Railway Board,
still I am being put to a gowod deal of harassment for
nothing when I g0 to the offices concerned to present
my petition, anot to say want of clarification of any
Govt. orders in this respect, vhich makes me to infer
thal justice delayed and Jus%ice denied bo*h are true
to caseg of this nature when a helpless widow is the
sufferer. Your wcrthyself will tske due notice of my

plight and teke suitable action at your end to expedite
my petition early.

Yours faithfully,

M
Dateds March 21, 1986. Cotldde

( M. Collett )
C/o Mre. D. Cunha

. , 49, Chaxarpurwa
R Ckvﬂ Paper M111 Coloﬁy,
Al Nishst Ganj, Lucknow.

o
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Lo,

Tha deRelle

Lucknou Diviasion
Ashok Marg,Luckaou,

Subs——Pansion ¢o_the Widous of H.z.Re employees ete,

Sip,

Apropos wy represention 8ep, 1~1986 given to0 yuwor vorthye
Self by one of ny well wishers,at t:at time though opoelf
prement gbeing physicully stralned,too such having waited
sinca 10 Aelle w0 P Pelie it was very kind of you to toke it

Bllrston i og

fdas b, [ent h

& sauw tre Inspactor conc. rned along with the persons
vho vere pr.aent t.erc tut he saii nothing about me and
showad No papers concerning wy cmse t2 Pensilon &dalat,
However in the circumstances,toe honrable Sup,
Court Jjudgement in t.c cose of the Pensions to the vwidoug,
and particalarly in ay case has become inprative and the
Union Minlotry of Railuays wheih has tuken mony liberal pousur. s

sinee Gaewy hove been nmullyfied ia wy cuse, surprisea ve post,
4 will be froteful if my cuao i3 decleded on serrig,
auickly and favourerly,

R

E 3 and your office hzd refused , Thus I have felt great gratie
R f Bude in wy heort for your kindnesa, Now I subonlt aa belovse
£ £ :}: ‘é" Sri, Ulfot Ral Spivaatuva an Inspector of Lelexe
,%,. _5 £ cawa 0 me a fou duys beforec t e meeting at toc Pension Adaluw
5 7 v kCB Vig, on Oct, 4~ 1936 and vanted me to sign a draft for the
V3 ' 1 refund of a vua 02 Ruppes Cre90C/- being excsa amount shoun
'f l .+ bn ine Railuay recipge
= 2 g . He gaid that no harm would we done to uy Penaion
5,, . ' cese inste:d t e case would be decicded fawourable , As he
iv § instcad T had © aiga his draft in good faith trusting hiu,,
< ‘ liy son an employec of the MR, being away on duty
. i 3 i had no onz with me to give me proper adeice.
: . Latér , when I visited the Pengion Adalat and was
N CgE kogzogk  heard before 14 I was {told that my case was being
4 I 2 reZfered toths mecretry Railway Board,New Delhi,vho wauld
i) 3 é dcoled toe same,

: ¢

E

Youric Faithully

., -
{ virge,Calles S 5%

. ol ( LI4® C/0 hirg,d,u,Cuntia
Dated C}/M Ve, (ol 49, Chukkurpura Pojere
rs.i\;w.[,d;; 11l Caloay,Liive

(Gl
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T and

o mien o brdio ¢ slhes -

he pointed out in my pqpnraf: fdgure Cr. Po.cC.R8,

)

The DeRells ]
Nele Rlye !
Ashok Marg, J
;l!EEHCv. ‘1

Lubg Penuion t0 vac widow of the cmployees
NgE. R

Respect 3ir, v

Apropos handing over my representation
to your goodself by a well wicher on 1-9-36 when
I to: was present but not on a conaltion or foruxop
addreasuyour goodself baing reduced to a state of
pervous breskdown and extredso falipue dus to ths
harsssment sufiered 20 whe ofIice Iread WO AdMe
%0 & 2,He when they even rezired to teke 1% aud
ultimately your worthy self took iv,.

S Youwr laspcctus wne UlLfet Kal Scivastava

came to me before the Pension Aduluyv met. He

at tirat senwe&Jfor me at the given address, later
he met e at Wy sons residencg. I was alone my
son an employee 0f the NeB.R, was away on duty.

de explainc i the pwpose of his visit to get me
sign & dratt walch he had with Lia to the effect

900/~ as it stood in the RLy.receijeg being au
excess gmourt ko be refunded. It was a lice 3
have received no other money #%asn this then how
coukd be &n excess? stgnxafx He ascurcd s that
ha woul. get tia family pension provided I sign
tuls draft which sald that I would refund the
excess amourty . Ho figure was mmentioned &n the
dreffe He parsuaded ue and was admant, 50 X ha
no other way but to sign. I was alone and I ¢y



@

(2,

nct ccrsult, cther xauwbers c: wy fanilve He assuped
2 that no risk wes inwclved sco I sigre.. %\’\

iy xejection of the pecsion claim follo.s
in the letter of the Persicr Adalat dated 22 ¢ +8€,
I was overshoelacd conseduently and also on day cf
procec:ing of the Adalat with beaing tce much ‘
harassede %he Instructor I could sce him, with other
colleagees did not present before the Aalat my
petiticn dated 1,34198¢6 with original photostat

documentary nroofs in support of my vemsion daims
50 it was not considered. '

3. I think, now lzgal experts as well as departmun~-

tal krouwladgeable quagters do hcld andoinion in

supnort of my persion claim. The honourable Sapreme
Court Judgewmnt s xhe somchow being twisted to auit
perscnal designs and bizs. A revision, 4f called fFor
by <the petiticrer would surely decide technicalities
are legal point involged in Ny ©3see uaut @ Geeinticn
like the one cit.d above is most likely to am condennc. .
SC wy prayer for pension claim Shculd be atterded first
and mcst sympathetically my carnest desire ang Sircere

well wishes for ycur sorthy self and staff ccncer
will be pouring. |

4L will be grateful.

Yours raithiully,

. Q&M B
(liRSe ile COLLET:)
. W0, Late lice G, B, Callatt,
wC/Oo I'IS. Ae D'er'ha
49, Chakkarpuri,

Paper Mill Colony,
Date.s 15/10/86 Iuckncwe

(1) cooy fcrwarded to The Sccretary, Railway Board, New DelRi
in ssunak continuation of Ty application dtd, 20,386
addressed to D.Re. Mo, luckhow with a copy ©f the letter
dtd. 2@.1&.86 to the Sacy. Rly. Roard.
{2) copy with a co y cf thletter dtd. 2C 1¢ £8€, tc the
» Rly Board, forarded for informeticn to the

General Managcr, Gorakhpur, lleEeR,, with the reiark

that copy of the apolicati n dtde 20.3.86 had alrecady

been sent tc the Guli., Goprakhpur.

“‘?mt k‘”‘(\\{
Ave o {(lrse ke Ccllett)

]
LoAan
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1 Subs - ““wn.l.y Penglon" to tne widous of the N, B, R, caployecs
Lj% case 0f b Late of Wr,G,e, 001kt ., daut, driver,Loco

_§~1 - shed {Jicgel), anvargan) ,Kanpur,
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x ; f “idh percerence: tothe above subject and apropos ko your
Sz &4 goudaellls 'Notige', inthe lpcal daily swatantra Bharat’*dated

Y T3 Jumary 99, 1957,1 have to subuit ms belouse . VoA

7 3 The Honourable Hinister for Railways, Begam Mhisin?.

z 3 , Kidwai had graced the occassion on October 1,1986,0n the eve,
b .

.o
E
e
3T
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“Hoe aem of $indro < e

(when previous %o t.is notice as notified Patrika dated 13.8,85
en open conference of ' Pensjon Adalut' was held) I vas also
present vhen may case eame up before t.em, I was inforsed

that uy case vas being ¥eferred tothe Secyr. tapry {tailway Boargd,
ey Delhi for decision, "‘\

Soon after theae proceedings were over,there appeared
nunersus complaints in the colusns of + eseveral af £he estecuesd
dailie, with regnrd to the hardship and harasssent to all orz
ua who participuted In {the above aa procaedingé, vaiting
from 10 A.le to SPeMe during tiat tme t.c meney which I
speni ga Board and conveyance I could not afforde Ngver the
Leays also is true, N

I wention abdo,here again for your infoqma\ti.on t at the
geivige rocord of my late husband,iir, G,£, collett, and
ot er pgpers and éocuments uwith me which h:;vq baen“s\i.;ce
electro photoctated of thedr originals, have been enclosed to
wy origional applicatio a form dated iarch 19, ’1936,,9u1y couplct
ed and subwitted to the DeRelM,'s office along uwith ax"d affi.
davit tere .o and as such needs no re-pitition of re.psubm.t-
saion.\ This also being not feasible ag well, \
/f' ' \N

‘ \ ) \
{

e —

S wa,q éﬂcf/w T W Copie o} wfv«,d‘\gkdwu
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> Ce S0t

AT
qigll  (wang) aret (wang)
fetim wgtan LGl Te

wiga



()

(@)

.~

(5
oo

thoe Contral Administrative Tribunal at Allahabad
Circuit Bench,Lucknow,
oo Ho. 3T 1993 arising out of OalNo 1121/1987

..I'S. 11, COllett----—- - ——— s e ————— Applicant
vs,
vnion of India and otherse-——w—wce—ee-- Respondeéts/Opgosite patties

Ferfo20.4,1993 .-

.he applicant most respectively begs to submit:-

et the above application OA N¥o, 11:1/1987 was filed in the Fon'ole
.ribunal on 12,11.1987/,

“hat the above case was admitted by an order dated 26.5.1991

sassed by the Hon'ble lMir. justice X. Nalw, Ex V.C. and Hon'ole ir,
"K.Obaya (a.i.)

Tho® a counter reply from th. respondents is awaited since

26.8,1991,

Ihat nmore than 19 nmonths hhove pasced bat the counter has nobt Moen
T fL7s1 vy the respondents even to tais date,

Th t the applicant is an old lady and generally rexzains sick,
goelllies seriously,3esides she passes her days in distress.

It is,therefory most nunbly prayed that the Hon ble Triounal

uay be graciously pleased to pass an order to proceed ex-parte in the
c.oe without givinzg further time to tiae respondents to file a counter
re ry as they hzve wlready been afforded ample opportunity for the

fi.ing of tne counter reply out they utterly failed to avail of the
-~y - t’”
vpportunity.
aciao Appli cant
2.4,1.,93
i o’ ;/- Counsel for the applicant
“ , \\f"r- - o .
o oo
‘ - /
X‘- L \r/ \—/K{’
DR o
SIS TS
r i - -
~ = .r "‘;,*{,/C/\J N r
W N 2 e )/\/\-*‘ “\:»/ ;
S R
0 Py M 4
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T:. THE HON'BLE CEOTRAL ADMINISTRATIVE TRIBUNAL
LUCKNCY! BENCH LUCKXO'

0.A. NO. 1121 OF 1987.

!
rs. M. Collett ====- APPLICANT.
Vversus;
Union of India and others-—=--- RESPONDENTS.

COUNTER REPLY Cii ETHALF OF ALL THE
RESCONDENT 3.

I, SONMONL Sfaane , working as Gy,
. Ea&iu-n. :
Trwv k. Pev. etheen ’ Northeaszy Railway, Luckno

do hereby solemnly affirm and state as under:

1. That the official above named hax working
as S Diwl P«a E)(S(j\'%’under the respondents and as
such is fully conversant with the facts ofthe
case and he is in a position to filed the present
counter revly on behalf of all the respondents.
2. That the contents of para 1 of the original

apolication are admitted.
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3. That the contents of para 2 of the original

application are admitted.

4. That in reply to the contents of para 3

of the original apnlication it is stated that

the pension scheme was intréduced in Railways

on and from 16/11/1957 i.e. after the appointment
of the applicant's husband in the Railway
department as such he was not covered with the

pension scheme.

S. That the contents of para 4 are denied
4

L)

|

being misconceived and false. In reply to the same
it is stated that appolicant’'s husband never opted

L TTe T e
for pession in his life time which is evident from

the application given by the applicant herself

on 20/10/86. The applicant's husband was State

-—

Railway Provident Fund O-tee as such he was not

— ———— - -~ - e

entitled for the nension according to the laws

e o A ———— | = . —_ ————

framed by the Railway R2oard.

47//6. That thecontents of para 5 of the original

application are not adritted as stated. In reply
to the same, it is submitted that no railway
employee canf get the benefit under both schemes
i.e. Railway Provident rund and pension as per

extant rules . Since the applicant's husband was
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governed by the State lailway Provident Fund Rules

as such he was accordingly paid at the time of

his death.

7. That the contents of para 6 of the
original application are not admitted as stated.

In reply to the same it is stated that no pension
scheme was introduced at the time of appointment
of applicant's husband i.e. 21/10/57 as such he
was not entitled for the pension. It is further
stated that the Supreme Court's order dated 26/7/85
is not applicahie in the instant case. Virtually,
the apoplicant's husband never opted the pension

scheme, therefore, no pension is admissible to

his family.
e ' That the contents of para 7 of the
aplication

original /needd no fumther comments as the position
has been clarified in the preceding paragraph to

this counter reply.

S. That the contents of para € of the

original application are KoY EZMItEstxXanvsiakndx
Fixyaplyxipxkhexeameyxitxisxskietpdxthak matter of

record hence need no reply.

10. That tte contents of para S of the
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N

original application are not admitted as stated.

Reply to the same has already been given in preceding

paragraphs hence need no further corments.

1l1. That the contents of para 10 of the

original application are matter of records hence need
no replye.
12. That the contents of para 11 of the

original application are adnitted.

13. That the contents of ~ara 12 of the

oricinal application are denied. The applicant has’

no right to claim the pension bebause of the fact that
the hustand of the applicant never opted for the same.
che applicant's claim was considered by the Railway
roard but it was not possible to give him pensionary

benefits as per Railway “oard$ Rule.

1ls. 7hat the contentes of para 13 of the
original application under reply has already been

replied in preceding paragraphs.

15. That thecontents of para l4 of the original

application are denied being misconceived and false.

16. ~hat the contents of para 15 of the

original application has Zzlready been replied in

preceding paragraphs to this counter reply.

RN
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17. That the grounds mentioned inthe original

application are unfounded and false and misconceived

and no case is made out for relief, therefore, the
original application is liable to be dismissed with

special costs, in favour of the answering respondents

and against the applicant.

Luckhow;? | \
- [ '\
[ . g S
Dated:éijll /1993. e e
e Wi dawe i Ofdeer
T U v, nelhaes

VERIFICATION:

1, the above named official, do hereby verify
that the contents of para 1 of tre originaixappl

cdunter reply are true to my best knowledge and

paras 2 to 17 are based on legal advice and records.
No part of it is false and nothing material has been

concealed. So help me God.

.
Lucknov:; NN
b A
/ ""’ ) ’ . T
Dated::i {!7 /1993. e el § e
N A . vy, hm"n
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I!! THE CEUTRAL ADMINISTRATIVE TRIBUWAL, ALLQFABA?
LUCKHoY BEMCH, LUCKMOU,

Mrs M.Collett ces Applicant

Union of India.& others ... Respondents

Tejoin-er on hehalf of the applicant to the
Counter reply of the respondents,

The applicant most respectfully begs to submit ¢

(1) That the contents of para 1 need no corments.
(2) That the contents of para 2 need no comrents

(3) That the contents of para 3 need no comments.

(4) That in reply to para 3 it is stated that the
pension scheme was intro-uced in Railuays on and from
16-11-1957 after the appointment of applicant!s husband
in the Railuays on 24-10-1957, But it is denied that he
wag nof a pensioner as he opted for pension subsequently

during his service in hig life time,

(5)1. That the contents of para § of the counter are

tuite urong, hence denied and those of the para 4 of

.rcV? .
L”i{j\ \ \iﬁe orioinal application are re-iterated, The applicant's
P
v

hushand_opted for pension in the year 1969 while in ‘”

rs

- service in his life time and the same is established

from the PjF.Slips for the year ending 1969-70, 1970-71

1971-72 and 1972-73 (Annexure "o 6 to 9 ) shouwing only
hics ouwn contribution to the Provident Fund and no bonus

from the r-iluay whereas in his previous provident fund

clips for the year 1960 to 1969 =2gainst his Provicent
Qf&”&’ ...2...
N

7 -
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Fund fAccount !10,295567 shou both his annual subscrip-
M - . :

tion as well ~s bonus e?glnnlng from the year ending

31st March, 1960 (Annexure "o0.4) to the subsequent

years ending 31st fareh 1969 (annexure no.5),This is

an ample proof that he was a SRPF Optee upto March,

1969 and thereafter he opted for pension in 1969

which deprived g~ him of his bonus in the P.F.Slips.

(5.2) That this Hon'ble Tribunal by a bench consisting
of Hpn'bIJISUStice Kamleshuar Math (Ex V.C,) and Hon'ble
Mr K.Obayya (AP) by an order dated 26-83-1991 while
deciding the revieu application of the applicant have
very clenrly held vide nnar~ 8 thereof inthis very cnse
As under }m

"It is evident that the applicant has been
persuing her represontation single h-ndedly in support
of her claim for family pension. She has stated that
Pension scheme w=s introcuced in the year 1957 uhich
wvas after the applieantsy hushnnd entered service and
that in the year 1969 her husband opted for pension
echeme which faet can he gathered from the Provident
Fund slips for the year ending 69,-70, 70-71, 71=-72,
72=73 sheuwing only the erployse's subscription to
Provident Fund without any contribution for the

respenddnts torards bonus (nnexure '0.6,7,8 and g)

1 true copy of the said order dated 26-0~1991

~

is Eed as-Annexure Houfet te this rejoinder,ainsady i
A2 el M

Contd,..3...
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6= Thnt the contents of para 6 are denied in viewuw

of the reply given in parn 5 ahove,

T That the contents of para 7 are cuite wrong
hence denied, This Hon'ble Tribunal by an order dated
26-3-1991 (fnnexure ‘lo, R=1) h=1d that the applicants®
hushand opted for pencion during his service in hig
life time. In visw of the findings of the Hen'ble
Trihunal in their order cated 26~(3-1991 the RAiluay
Board's orcders d=ted 26-7-1985 (\nnexure "0.10 of

the original application) iscued by them conseaquent
upon the Hon'ble Supreme Court's order dated 30-4-1985
is fully applicanle in the case of the applicant and

she ‘s entitled to family pencsion prayed for,

G= That the contents of para 8 in vieu of the reply
detailed in para 5 and 7 ~hove do not call for further

00nments;
9. That the contents of para 9 need no comment s,

10~  That the contents of para 10 are denied and those

of the para 9 of the original application are re~eterated,
11~  That the contents of the pir~ 11 need no comments,
12« That the contentc of para 12 need no comments,

13~  That the contents of para 13 are denied and those

of the para 12 of the orioinal application are re-~iterated,

14~  That the contents of para 14 need no further

comments,

15~  That the contents of para 15 are quite urong hencs
denied anc those of the para 14 of the original applica-
tion are re~iter-ted,

;§;§§; contdeeeoeBece

C
TA§}7Q[\ (K&Qgi//
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16~ That the contents of para 16 need no comments;
17~ That the contents of para 17 are quite wrong and
baseless hence denied, The order dnted 26-8-1991
decided by the Hon'ble Tribunal (Annexure Ho.R=1) filed

along with this reply clearly proves that the applicant

is fully entitled to the reliefes prayed for

181 That the applicnant filed this original application

on 12-11=1987 and this has abnormally been delayed on

one ground or the other. During the pendency of this case
the sprlicant had been put under acute financial stringegcy.

ok
Her tuo sons and their uives, wvho baveLnot keeping good =

and cor~ial relations with the ap~licant turned her out

of their house., Thereafter she began to live with her
dauchter. But after sometime she did not feel it desirable
to remain a bruden to her daughter during the hard days

of 1ife so she left her house and vent to Kanpur and

4

began to live in a rented room; Sin~ze the applicant had

' no source of income of her oun she tegan to take up some

private tutions to maintain her living. A stage came when
she fel' seriously ill and she u-~s in a state of starvation

and had no money even for her redical treatment, In the

meantime the Govermnment of Indin offered an opportinity

of ex=gratia payment to the wi-ous of Central Govermment

Acy et
enployees @ Rs.150/~ pem. The 2pplicant had no otherLbut
LA
to deﬁ%é thie benefit to maintain her 1livi and she is

\“/ Vl‘l'gé

cettino this ex-~oratia pnyment since .....I.'[From the

R7iluay Dep-rtment,.

16,2 That the zapplicant is li~hle to get the benefit
5 | contdeeeSeve
o TN - g{,\& —
\.[\Q-' (, e



of family pension due to her on the basis of Railuay

Bonrd's orcder doted 26-7-1985 #MXKEXMEN XXMM XKMAY ML ERY

HENRHEAYXRUAKNUEY based on the Hon'ble Supreme Court's

NAA

orfers dnted 30~4-1785 (Annexure 1'0.10) with effect

from 22-9-1977 after caleul-ting the arrears due and
adjusting the amount paid to her as ex-gratia payment

v
already made Us B4 Fo oo-{o'y:ogho

Mas L Gl

Lud noy APPLICANT
N~tedA¥Sept, ,1993

VERIFICTIO

I, MeCollett, the applicant above, do hereby

~-¥erify that the contents of paras 1 to 18 of this

rejoinder reply are true to my oun knouwledge and based

on records, Ill'o part of it is false and nothing material

has heen conccaled So help me God,

sm(m oand ercken tiu 29l doy q‘os,_‘aiwm;\qqsai~

fosdovsin & MRS ™ORN

Lucknou APPLICANT
Dated 2adsept, 1993,

S



“") -

\Cl\

T THE CENTRAL SONMINISTRATIVE TRIBUNAL, ALLAHABAD

LUCKNOW BENCH LUCKNOW
OA NG, 1121/1987
Sy

l‘i o
P .
e A Ar ‘;'lgfa IS
M.Collett e Applicant ;y] g N
- g court
Vs, S— T e

Union of India & others === Respondents.

AFFIDAVIT :
‘/
I, M.Collett, aged about \ years widow of late

G.B.Collett, C/0 Shri A.D.Cunha and resident of 49,Chakkar-
puryfe ,Peper Mill colony,Lucknow, do hereby solmenly affim
and state on oath as under:-

1. That the deponent is the spplicant in this case and
is fully conversant with the facts of the case detailed in
the accompanying rejoinder reply.

20 That the contents of .p to 18 of the accompanying
_re;o;mﬁer reply are true to my Aown knowledge.

R o C, SS l%\ )
t\&m\ W DEPONENT
D&

ted 29 -9-1993

-
4

== VERIFICATION

AL

I, deponent named above, do hereby verify that the
contents of paras 1 to 2 of the szbove affidavit are trye
to my own knowledge. Nothing material has been concealed.

S0 he me God. Y, -
Signed and verified this A9 'i)_«day of September,
1993 at Lucknow. '

DUSCINEURA

P DEPONENT
LucknoY (M.Gollett)

ated -9% \/U
RO B e

\ ' (V .D.SHUKLA
N e Advocate.

Hes
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in

0.4 No, '121/87

Mre, M.CH1l>t- : Ayrlisint

“roet)e

nivn ~f Irijg & ot} re N2s. n T orue,

Fric Roviz Fotition 2rises on -3y an” juc moant
Thted J,2,88 in Ceal 1721 2f 87, Mre, 1. C-1lzrtw,
Uni-~r »f Indis . ~tt-re,
I—
Jl* ! S 2. Tva ap lient cree T f 0w e o Y
- /\
'*',é’n" t" viTo 2 oan Gul. Call b, vvoo [ I

i.’\/“;‘_ Heie Ruil o as a-mictins wuiy : (Uriv.r) on

j@f " 75-%10 ~nS Fi=3 vrile in service Ln 12

Yho ednt rt on oty o0 1ot v oie b ot bog

. .~ o
,Agta’Callote vas ipitially an o t2r of thr ilailva
N~ o el '
- Y Fund but later in?959 b oot 4 far eneise ant the

el
\‘.\ \ ]

(7 Funisli s for <tz y ars 63-70,70-71,7"-72 2n® 72-
M Linnevarss 4 £ 10 o° +r2 main ar-licatiop) intlcat

no boanue o v3ic” b“ the Aaideas Ai*in.:t‘"‘.ti. n.
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26,11.73, S.4.74 ond 1C.11.75 fer paym.ant of ferily
vensi.n, since cll the feraclities in this reg.rd
1 vere fulfilled/cemliod w:ith by the épplicent.
However, it would cgpeer th t n. cetinn wes tenen on
these reprosontetions, The & plicont node furtl wr
repr.s:tntetiong doly furnishing inf.rwction (snn.xurc
il 11)'c1£iuing e ontitlomont for coymenl o f feouiily
pensivn wn the besis of Reilvey Bierd's letier doted
26.7.35 (Annexure l:z. 10) Sho hed (lso goit-i:d the netter
in the First rensiun adeélet.  Daasiss Lucknew inf . rned the
app licint thit her cusc hes been reforred t Genorzl
menicer Gorclkhour to .btcin end coimuniccte nucbss;ry
er.ors (Annoxurc-12) By »urther intimiti n ected 1€...1087
(snexure 13), ithe gypelicernt voe finclly Infliiid Lt

the Reilvey Coird ties regretted o cccede t. or rejuest .

in this neviev petition it is cinled tut thet

Tribuncl hes crred in ¢ it uling the limitctin . .ri d

sc in Nl ing th ot Ue.

\ colient hed foilld 1
-3 i\

cgftehflish thet hier husbend hod ccquired ¢ richt of [onsion
~

b‘r¥- his d.ozth.

¢ hove civen vur cercful € nsiveritin o tho

cvironis of Lhe rivicw Sotitin ond ¢lec cximinad
é\&sg the oricr of the Tribunil delid 0.2.:3 cisnlssine the

cuplicctiin, The tiein conlntin o f e ¢ plicinl is
thet her crse is oveorned by heilvcy 2 . rd ins rucli.ns

conicined in tacds Jlidter 4 ted L{.7.183D (fnnexurc-10).

6. ve hive corefully ox.minod these insiructieng.
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These-instructiens on "Gran‘; of family Pension.

te families of Railway emple czs are cemprehensive

énd cever case of Railvigy empley.es whs retired or

died befere 1.1.1964 end ulse thesc whe are net ccv.red
by the family pensien scheme of 1904. laras 2,8 end 4
ef the éb.,ve Railvzy Beard's letter gives s cleer
picturc as te the categery of Ruilwey employ es who
wiuld be eligfble for the femily pensien scheme. It
weuld appear thet the bcckgrcundltc “these instructivns
is the decisicn ¢f the Supreme Cuurt dt. 3(1.4.85;;:1 the
vwrit petiticn filed by s.uc ¢f the widsws ef Rei:lv.'ay
empleyees nel cuvered by the femily pension schone 1:64.
Such widcws vhe are lcft out in the eerliir scheces
heve n.t been included for the benefit of femily
.pensi.,n. £ L 5 ic the o ecretive portion of the

/i(j',\.; instructi.n cnd the fumily yensien hes becn made

N ) . \
7 TN caffective frem 22.9.1677. Th: eligible members of
~ AN :
g‘(/ $ . \\ ‘Q‘)\ femily were requircd tc submit their ep; licotiens
‘:‘( m‘, e Heed «f the Office fr.n vhich the Feilvey scrvent
,,: i bkl
i \i -:\a ,&L scrved.
| ' o
s
’7. The egpplicebility -f the eb.ve Reilwey Beerd

instructien te the case of cpplican.t was discussed

in pera 2 o f the judgaint dt. 9.2.1938. The ccnt-nticn
ef th: ¢ plicent ves nat <ccepted cn the gr.und tict
the spplicant hes net ostablished & >case thet her |
rensicn repres:ntotisns were not c.nsidercd by the
respendents onc t‘his é].pliCCtim ves rejected . on tle

reint of limitution,

8. The cliim p.titiun end the crnexuies thorote

inuicite thet the ipp licint hes set cut hor Cise in
_— . A — . .
[ ‘-?-—-

fwarr L e v
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znnexure Ne. 1. Peres 3,4,5 and 6 in perticulér axc
very msterizl. It weuld alse ap,.esr tlet the applicent
has made representatien for grent ef femily pensitn as
for back as en 26.11,1973 (Annexure Ns, 14) 1In this
representsticn te DJ.RJi., Lucknuy there is slse
mention fer settlemeﬁt of family pensicn. Anmexure 15
is enether representaticn dt. 5.4.1974 en the saue .
subject and ennexure 16 dt. 10.11.1975 is 2lse reiteratien
ef the request « the applicent fer peyment ef femily
pensin. But n.one <f these.rcpr.escntatims hews been
considered or replicd tz. Subsequently @fter the issue
ef Reilv.ay Bocrd's instructiens (Annexure Ne. ),
't’rxe applicent has mode rc-pr':e‘sx.n‘b'..tiun {Annexure Moo 11)

10/2¢.3.1986 frem these representctiens, # is
v

nily pensi.n. She hes stézted thet the pensicen
Sf. viES intrcduced‘ in the year 1957 vhich vis after
.,ﬁ:e.;'a,;p licant's husband tntercd service end thot in the
1969 her husband epted fer pensicn scheme vhich fact
can be gethered frem the k.ovident Fund slips fer the
yeér ending 69=70, 7¢-71, 71-72, 72-73 shewing enly
the.employces subscripticn te rrovident Fund \-:itixeut
any centributien fer the respendents teviards benus

(Annexures_6,7,8 and 9).

9. ‘n the peint of limitetiecn, it wés h:ld thet

- —— .

p.—---""-“

-
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the cause of actlien érese in 1973 and the epplicatien

given sur serieus censideratim te this cleim fer family

pensisn, which vas preferred by the apj licant censequent

[N

te¢ the instructiens of Reilway Beord deted 26.7.1985
and her request v¢s.rejected by urder deted 16.2.1987
and O.ANe, 1121/87 was filed on 12,11.1987. In these

L A

circumétances, we consider thit the applicetien is

vwithin time, 'It is well settled that pensi:cnery

benefit is & benefit vhich centinues throuchout the. life
tine of the pensicner. The surviving merbers in the femily

ére cnlitled fer founily pensicn in cese of death ¢f the

L I L Y

pensien:r, This right clsc is ¢ centinuing righi and

10, Fer the recscns discussed éb.ve we zre of the T
iew thit ther. is errer in the Tribuncl's r..rc;er dt.
9.2;19asf':)wthat le a.plicitien is birred by liciteticn
L::pcrder dt. 2.2.83 is 1li:ble tvbe set eside end the
sahe is sel oside . e ctinsicer thet this is 2 fit

cese fir eduissi n, €nd w& croer a2ccerdingly.

- . ) ——

I\L%LW VICE C ﬁln AN

DATZD 26-8-41991

AA,\« el
&llchebad, ) kc :

(ss)

f;*

L Cor\j

(‘; X.c @é//

vies preferred in 1987 i.c, cfter 14 years. We have ;

...

ne plea «f limitatiin can be set u. aéa inst this right. \,)

- ' Section Officer
o T T Centfar Aaministrative Tel ' T
T CT Cricuit Bench
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IN THE CENTRAL DMINISTATIVE TEIBUNAL
CIRCUIT BENCH : LUCKNOW,
Cpp.Residency,Gandhi Bhavan,Lucknow.

® &0 o0 e Beoe

No';.. CAT/CB/LKO/Judl/ é Zl( -—-éqi Date Slz'glq ‘

112/

RECISTRATION 0.A NO of 19 a7
g (ol H .
! tessessceseccsussoncacnensacatssssasssssnne weoseoeesoApilicant(s)
, [ionicn :/ 7,~1¢ VZRSUS
N e oesoccens ........,..,..............,..RESPONDENT(S)
| k,/f U"D“ ) ( t-)c*‘\

8L'/ ?DSE ' kCJ,..;(. . !7][7,{(-,—[7/7 }L e (cor

j;}<42 . /}~\ lC;fK\(i}h\ﬁ\ 0 h

Gk 92 lhee [ole Keeet J/fr/

Please take notice t}“at the applicant above named

P has pre;sented ar application a copy here of is

encloséd,\herewz.th which has been re$ Zred in this Tré?ur/xa%;/and

the Trlb'un‘al has fixed day of
for ___ )~

If, no appearanc'e is made on :our behalf, your
pleader of by some one duly authorised to Act and plead on
your hehalf in the said ap-lication, it will be heard and

decided in your absence#:.ven under my hand(a_nd the SEol of
the Tribunal this day of 1§71

A
FOR DEPUTY--REGISTRAR,

M.Panda/




